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workers covered under the scheme.
The question of extension of hospita-
lisation gacilities to the family mem-
bers of the remaining insured workers
js belig pursued with State Govern-
ments concerned.

Stagnation of Civilian Storekeepers

5862. SHRI ANWAR AHMAD:
SHRI BHEEKHABHAIL

Will the Minister of DEFENCE be
pleased to state:

(a) wrhether it is a fact that the
Civilan Storekeepers in the Air
Force are facing acute stagnation
because (i) no proper recruitment
hasz been made to their cadre in terms
of 80:20 ratio between combatants
vis-a-vis Storekeepers for the last 10
years, gnd (ii) no promotion avenues
are open for them ag compared with
other services both Civilians as well
as combatants (airmen); and

_(b) if so, reasons therefor and
action taken to remove the bottleneck
in this regard?

THE MINTSTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Recruit-
ment of Airmen (Equipment Assis-
tants) and Civilian Storekeepers
belonging to the same trade is done
in the ratio of 80:20. For thiz pur-
pose, the entire establishment in this
trade in TAF iz taken into =ecount.
There are five gradeg in this cadre and
the percentages of posts in different
grades are as under: —

Senior Store Superin-

tendent — 10
Store Superintendent —15
Senior Storeketper — 30
Etorekeeper - 30
Assistant Sterekeeper — 15

In addition the Civilian Btorekespers
wre aleo being premoted to Group A
& B posts which are gazstted posts.
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Thus, there are adequate promotional
avenues for Civilian Storekeapers in
IAF and they compare favourably
vis-gevts the Airmen and Clvilians
belonging to other trades in fAF.

(b) Does not arise in view of (a)
above,
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Review of Central Secretariat Clerical
Service

5864. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of
‘HOME AFFAIRS he pleased to state:

{a) when last cadre review of the
Central Secretariat Clerical Service
was done in all the Ministries;

(b} whether Government fcel the
necessity to do the same at present;

(c) if so, by what time it is likely
to be completed; and

{d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
EATASUBBAIAH): (a) In 1879

(b) No, Sir.

{c) Does not arise,
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(d) Since the cadre review of
Central Secretariat Clerical Service
was done on all-Secretariat basis only
in 1979, it is too early to undertake
another review.

Atrocities on Harijang ang Adivasis in
Bihar and West Bengal

5865, SHRI A. X, ROY: Will the
Minister of HOME AFFAIRS be
pleased to gtate:

(a) the number of cases of atroci-
ties on the Harijang and Adivasis
forwarded by the members of Parlia-
ment that have been received from
the States of Bihar and West Bengal
in the last one year;

(b) the number of such cases on
which final report has bheen received
from the State Government afier
enquiry;

(c) whether it is a fact that most
of the cases of atrocities on the Hari-
jans and Adivasis forwarded to the
State Governments for reports are not
replieq fo except providing a formal
acknowledgement; and

(@) if so, the steps taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
{a) and (b) A statement is laid on
the Table of the House.

(c) The letters received from the
members of parliament are formally
acknowledged at first and subse-
quently a final reply is sent after
taking appropriate action.

(d) Does not arise,

Statement

The nmumber of cases of atrocilies
on the Harijans and Adivasis forward-
ed by the M.Ps. that have been
Teceiveq from the States of Bihar ard
West Bengal in the last one year and
the number of cases in which final
report has been received from the
States cfter enquiry.





